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rule a bit high and not less and to 
that extent we shall take all possible 
care.

Secondly, the hon. members will 
please appreciate, as was indicated by 
my colleague, the consumption of na­
tural rubber has gone to nearly
1,65,000 tonnes as against the produc­
tion of 1,80,000 to 1,35,000 ton­
ne®. Under the circum­
stances it will not be proper to export 
rubber. But we have taken up mas­
sive rubber plantation programmes 
not only in the traditional areas but 
all over the country including Tri­
pura, Assam, Maharashtra, Karnataka, 
Goa, wherever it is possible and we 
would very much like to have these 
plantations to come up so that the 
country takes all care to meet the de­
mand of our consumption here and 
also if it is possible for us to export, 
to do that too.
Guidelines in respect of New Distri­

bution System
*913. SHRI AMAR ROY PRA- 

DHAN: Will the Minister of COM­
MERCE, CIVIL SUPPLIES AND CO­
OPERATION be pleased to state:

(a) whether Central Government 
have framed the guidelines in respect 
of the new distribution system to be 
«?ent to State Governments for imple­
mentation;

(b) if so, the details thereof; and
(c) if not, the reasons therefor9

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR)- 
GOYALr (a; to (c) A stalemen. is> 
placed on the Table of th<* b«.ibh.i

Statement
(a) Guidelines indicating th<‘ step- 

to be taken to implement the Pioduc- 
tion-cum-DistribuUon Scheme for Es­
sential Commodities have been fram­
ed and sent to the State Govern­
ments.

(b) The important points on which 
the State Governments have been

requested to take action are as fol­
lows:

(i) First of all an immediate re­
view has to be made about the pre­
sent number of fair price shopj al­
ready in existence in the Stale and 
the additional retail outlets that 
would be necessary to provide co­
verage as envisaged under the 
Scheme. While reviewing, it may 
be necessary to keep in view the 
distribution and location of shops in 
rural and urban areas and particu­
larly inaccessible areas where at 
present such facility is not avail­
able or not adequately provided.

(ii) If any of the fair price shops 
are not functioning properly, steps 
may be taken to replace such shops 
by either cooperatives or other 
agencies willing to undertake the 
work in accordance with the rode 
of discipline.

(iii) Where new fair price shops 
have to be opened the State Gov­
ernment should consider eneouiask­
ing, inter alia, the cooperatives to 
open the outlets particularly in 
the rural areas ?nd inaccessible 
areas.

(iv) A review of the existing co­
operative fair price shops may also 
be undertaken to improve their 
functioning.

(v) The Scheme as envisaged 
will initially cover wheat, rice, 
coarse grains, edible oils, sugar 
(may not be necessary at present), 
controlled cloth, kerosene oil. A 
few other selected manufactured 
items required by the farmer3 such 
as agricultural implements, bicycle 
parts, salt, tea, coffee, matches, 
washing soaps, toilet soaps, yarn, 
spices could be included in course 
of time.

(vi) The State Government 
may nominate suitable public 
agencies which will be responsible 
for procurement of essential com­
modities in bulk and for their dis­
tribution through the approved
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retail outlets. These agencies 
could also be utilised to the ex­
tent possible, for supply of in­
puts like fertilisers, seeds, pesti­
cides, cement, etc.

(vii) Emphasis have to be 
given to the establishment and 
development of effective produc­
tion base for which priority must 
be given to the production, pro­
curement, strorage, transport and 
distribution of essential com­
modities. These aspects have to 
be emphasised and adequate 
provisions made therefor in the 
Annua] Plan of the State 
Government.

(viii) While planning pro­
curement, storage and distribu­
tion steps may be taken to locate 
storages closer to the areas of
consumption, so that transporta­
tion cost could be kept to the 
minimum by avoiding unneces­
sary movements.

(ix) In order to make the
retail outlets function efficiently,
consumers' advisory committees 
may be constituted for fair
price shops comprising promi­
nent residents social workers and 
consumers including card holders 
who lhave no direct or indirect 
interest in these shops.

(x) At the State level a com­
mittee may be constituted under 
the Food and Civil Supplies 
Minister along with other con­
cerned Department and repre­
sentatives of State level coope­
rative insitutions t0 coordinate 
and review the functioning of 
the Production -cum -DistJr ibu t i on
Scheme periodically.

(xi) A monitoring unit may be 
set up in the Department of Food and 
Civil Supplies to obtain informa­
tion from the field aeas regarding 
the functioning of the fair price 
sfcops and other related matters

and a suitable reporting system 
evolved, to ensure timely action 
in o' ̂ rational constraints that may 
devciup from time to timo.

(xii) As regards pricing of es­
sential commodities based on Cen­
tral issue price, consumers pricf* 
at the fair price shops may be 
fixed at reasonable levels by reduc­
ing burden of administrative over­
heads, taxes and other levies to 
the extent possible.

(c) Does not arise.

SHRI AMAR ROY PRADHAN: I am 
sorry to say that the fate of the new 
distribution system is still unclear. 
The new distribution system will be 
launched on 1st July, 1979 with 
three objectives—to increase produc­
tion of essential commodities, proper 
distribution and to bring uniformity 
of prices all over the country. Though 
the Chief Ministers’ conference was 
held on 5th January, 1979, the guide­
lines were sent so late that some of 
the State Government are unable to 
work out the fremework and expendi­
ture involved in this system in their 
Budgets as published in the news­
papers. On the other 'hand, the prices 
of essential agricultural implements, 
bicycle parts including tyres and 
tubes, salt, kerosene oil, edible oil, 
sugar, soap cotten yarn, spices and 
pulses are rapidly going beyond the 
capacity of the poor people’s pur- 
chasig power.

Under the above circumstances, I 
would like to know from the hon. 
Minister (a) the exact date when tho 
Government sent the guidelines to 
the States so that they may be able 
to introduce new public distribution 
system; and (b) due to increase in the 
prices of essential commodities, 
whether the Government will take 
over the entire wholesale tiade in 
foodgrains, sugar, pulses, salt, edible
oil, etc. immediately?

§twi y*rpr iftnw : sft
vt toft 'forr fo



3i Oral Answers APRIL 27 1979 Oral Answers

*r wmrn t o t  fc, A  % in v fa r
wm anTFrr *nfrr ftr 3 qrdrft $■ 
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gg g>p j t  ft? i yrrf % aft srtewT 
<p*t irfenF fvrfte’ppT mepejtt *nf *f
^  ortr-ifft ?r % ?tt*t ?rnj ft^n tftr A
*rmhr ^®r ?r ^ r r  ftr art
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or̂ T ?fm%5T  ̂snt jt frrqnr
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if W tt vtf Pwtt ftr̂ rr t̂ ^vrr i
SHRI AMAR ROY PRADHAN; The 

distrubiton of essential commodities 
cannot be successful without the co­
operation of people in general and 
consumers in particular. So, I would 
like to know from the hon. Minister: 
how many States have already con­
stituted the consumers’ committees 
from State level to Panchayat level 
and *n different States how the MPs, 
MLAs, Panchayat members and co- 
operators have been included in these 
committees to make the distribution 
system a success?

SHRI MOHAN DHARIA: As was
pointed out by my colleague, we had 
discussed this matter threadbare in 
the conference of the Chief Ministers

where several Civil Supplies Minis­
ters were also present. At
that time itself we had given
them all these guidelines oa
the basis of which this matter 
is being pursued. I have been per­
sonally discussing with the Chief 
Ministers. Simultaneously, we have 
constituted a cell in our Ministry. My 
colleague and the Secretary will be 
touring the country, going to impor­
tant centres, to give more informa­
tion and to take the State Govern­
ments into confidence with a view to 
implement the scheme. I have two 
days back addressed an important 
letter to all the Chief Ministers 
suggesting what are the points of 
action which also include the involve­
ment of the people in the implemen­
tation of this scheme. And when I 
said ‘involvement of the people’ I 
have also said that the Members of 
Parliament and the elected represen­
tatives should also be included in this 
whole operation. Sir, I know it is a 
very massive operation. The public 
distribution system is not as if it is 
absolutely new tor the country, but 
what we are trying is t0 create a 
permanent system to take care of the 
essential commodities and articles and 
this is not only a distribution plan, 
but right from production, procure­
ment, storage, transport and distri­
bution, there are various operations 
and here without the active involve­
ment of alj sections of society it will 
not be possible for us to implement 
the scheme and therefore, we would 
like t0 have this involvement of all 
sections, and I would like to say that 
several vested interests are very much 
disturbed. They are just to see that 
the whole scheme is disrupted and 
therefore, as a House we should say 
to the country that this is a national 
decision and keeping aside these 
vested interests, we shall see that this 
is implemented.

«nmi# : tflfftrar % wrt *tr-
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SHRI M. RAM GOPAL REDDY:.
Mr. Depu ty-Speaker, Sir, there is a 
proverb that you can take thousand 
horses to water, but you cannot make 
the horses drink water. The Minister
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may do anything. Suppose the States 
do not implement it, what is the other 
alternative proposal with the Minister 
to implement the scheme?
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SHRI MOHAN DHARIA: This
House should be happy to know that 
on the 5th of January when I had 
the Conference of the Chief Ministers, 
all the Chief Ministers have given 
their consent and they have agreed 
to participate in the implementation 
of the scheme. There is no such 
doubt whatsoever in my mind.

MR. J>EPUTY-SPEAKER: Ques­
tion Hour is over. Now Papers to be 
Laid on the Table.

W R IT T E N  A N S W E R S  T O  Q U E STIO N S 

increase in Fares by Air India

*914. PROF. P. G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that at the 
International Air Services meeting in 
Geneva recently it was decided to in­
crease the fares for all international 
travels;

(b) if ao, facts thereof; and
(c) when are Government accord­

ingly increasing the Air India fares 
and by how much?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU­
SHOTTAM KAUSHIK): <a) and (b) 
At the International Air Transport 
Association Composite Passenger and 
Cargo Traffic Conference held in 
Geneva from 28-3 1979 to 3-4-1979. it 
was resolved that in view of escala­
tion in the cost of fuel prices, all 
fares and cargo rate; (With some ex­
ception) be increased with effect from 
1-5-1979 by 5 per cent to 10 per cent 
subject to the approval of the Govern­
ments concerned. It was also resolv­
ed that in respect of passenger trans- 
poration the increase will be made




